IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL

JATPUR BEWNCH, JAIPUR

Jaipur, the 03™ November, 2005

CONTEMPT PETITION HO. 52/2005
I

CRIGINAL APPLICATICN NO. 458/2001

Wy CORAM:
HON’ BLE MR. A.K. AGARWAL, VICE CHATRMAN

HCON'BLE MR. M.L. CHAUHAM, MEMBER {JUDICIAL

—"

M.L. Bediwsal son of Shri Mool Chand Ly caste Bediwal aged
about 62 wyears, resident of Plob No., A-Z0, Rana Colony,
shastri Colony, Jaipur.

By Advocate: Mr. P.N. Jatti.

versus

[

1. Dr. J.35. Sharma, SBecretary to the Govt. of India,
Department of Telecom, Sanchar Bhawan, Mew Dalhi.

2. Shri Mohan Lal Gumber, Chief Genasral Manager, Telcom,
Rajasthan Circle, Jaipur,
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.K. Saha, Principal General Manager, Telscom
o, Jaipur.
««...Respondent
v Mr. B.K. Sharma.
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W MEMBER () VIC

this Tribunal wvide order ddated 23.05.2002 has not bean
fully cemplied with.

L ]
2} Mr. M.P. Jain, Assistant General Manager, who wbs

present in the wcourt today submits that the conseguential

he order dated 26.09.2005 shall be

o1

benefits arising out of

paid to the petitioner within a period <f one month.

5 In view of the undertaking given Ly the Assistant

General Manager, this Contempt Petition doe2 not survives

anct the same shall stand disposed of accordingly. MNoticesm
igsuad te the raspondents are hereby discharged.
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